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Labour Resources Department

Notification
The 8" August 2024
No- ESIS-01/NI-29/2014-769— In excercise of the power conferred by proviso to Article
309 of the Constitution of India, the Governor of Bihar is Pleased to make the following Rules to
amend the Bihar Employees State Insurance Scheme Women Health Worker (Auxiliary
Nurse Midwife) (Recruitment, Promotion and Service Condition) Cadre Rules, 2016.

1. Short title, extent and commencement:—

(1) These 'Rules' may be called the '"Bihar Employees State Insurance Scheme
Women Health Worker (Auxiliary Nurse Midwife) (Recruitment,
Promotion and Service Condition) Cadre (Amendment) Rules, 2024"

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. Substitution of rule-2 (v) of the "Bihar Employees State Insurance Scheme Bihar
Employees State Insurance Scheme Women Health Worker (Auxiliary Nurse
Midwife) (Recruitment, Promotion and Service Condition) Cadre Rules, 2016":-
Clause (v) Rule 2 of the said Rules shall be substituted by the following:-

"(V) 'Commission' means the Bihar Technical Service Commission;"

3. Substitution subrule (2) of rule-6 of the ""Bihar Employees State Insurance Scheme
Women Health Worker (Auxiliary Nurse Midwife) (Recruitment, Promotion and
Service Condition) Cadre Rules, 2016":- Subrule (2) of rule-6 the said Rules shall be
substituted by the following:-

"(2) Age:- The minimum age limit for direct recruitment will be 21 years and the
maximum age limit will be the same as decided by the Government
(General Administration Department) from time to time, reservation
category wise, but in order to make regular appointments, the State of
Bihar in all the government/non private (Central Government, Panchayat,
Municipal Corporation etc.) hospitals located under the contract ANMs
employed on contract will be given relaxation in the maximum age limit
equal to the period of work done earlier every year part of any working
year will also be included in this. 1*" August of the concerned year shall be
deemed to be the cut off date for determination of age.

3) Contractual Employees, the benefit of relaxation in the above mentioned
age limit on the basis of work experience will be given only at the time of
regular appointment to the same post on which work has been done under
contract employment."

4. Substitution subrule (2) of rule-7 of the "Bihar Employees State Insurance Scheme
Women Health Worker (Auxiliary Nurse Midwife) (Recruitment, Promotion and
Service Condition) Cadre Rules, 2016":- Subrule (7) of rule-6 the said Rules shall be
substituted by the following:-

"(2) In view of the requisition the Commission shall invite applications by advertising
vacancies and shall prepare a merit list on the following basis:-

(a) For marks obtained in competitive examination - 60 Marks

(b) For higher course (GNM-10 marks, B.Sc.(N),
P.B.B.Sc. (N), M.Sc. (N) — 15 Marks
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(¢) Work experience in all government/non-Private
(Central Government, Panchayat, Municipal
Corporation etc.) hospitals located within the State
of Bihar for 5 Marks per year, maximum 25 marks
(05 in the number of working days for part of a
year) After multiplying by 365, the proportional
score obtained by deviding by 365 will be added.) — 25 Marks

Total — 100 Marks

Explanation:- The marks to be given to a candidate for competitive examination
shall be determined by multiplying the percentage of total marks
obtained in the aforesaid examination by the multiple of 0.6 For
example, if a candidate has obtained 50% marks, then he will be
given 50 X 0.6 = 30 marks."

5. Substitution rule-8 of the ""Bihar Employees State Insurance Scheme Women Health
Worker (Auxiliary Nurse Midwife) (Recruitment, Promotion and Service Condition)
Cadre Rules, 2016"':- Rule-8 of the said Rules shall be substituted by the following:-

"(8) On the recommendation of the Commission, the personnel appointed by direct
recruitment will remain on probation for 01 (one) year. If the service is not
satisfactory during the probation period, it can be extended for 01 (one) year. If
the service is not satisfactory even in the extended period, the service can be
terminated."”

By the order of the Governor of Bihar,
RAJEEV RANJAN,
Joint Secretary to Government.
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